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 3  i  आपने  यह  औ  कहा

 बनाये  गये  ह,  वे  कल  मिलाकर  1905  हाँ।

 आपने  यह  भी  कहा  ह  कि  मजदूरों  का  मकान
 के  लिए.  जा  हम  सहायता द  रह  हाँ  ,  कह
 1500

 रु.
 ही  मै

 आपसे  यह  जानना  चाहता
 हू  कि  आज  कल  के  युग  मे  क्या  1500
 र..

 मॉं  मकान  बन  सकता  हा.  ।.  अच्छा

 ही,  आप  मकान  का  नाम  न  ले  ।  वह  मकान

 ह  तब  से  उन्हों  कछ  राहत  गिली  ह  ।  अब

 4  उनके  बारो  ं  |

 कि  उन्हं  साईीकल  भत्ता  मिल  रहा  ह  या  नहीं

 मिल  रहा  ही,  मजदूरों  का  पूरा  वेतन  भित

 रहा
 ही

 या  नहीं  मित  रहा  हो
 ।

 आपने  कहा  कि  वहां  लेवरलॉज
 के

 मूता-

 बिक  काग  किया  जाता  ही  ।  जब  आप  लेबर
 लाज की  बात  करते  हाँ  ता  क्या  आप  उनको

 चूना-पत्थर  के  मजदूरों  के  कानून  के  मुतािक

 दो  रह  ह?  मुक्त  का  जानकारी ही.
 कि

 इन  गज दरों  के  बीच  मॉँ  इन  लेकर  लाज  को

 मम उनके  स्वास्था  का  ,  हाउसिंग  का  ,

 भत्ते  का  और  दूसरी  सुविधाओं का.
 मामला

 ह.  ।  उनका  स्वास्थ्य काफी  दयनीय  ह  बे
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 फिया  ही  कि  यह  हमारा  .केवल  प्रयास  मात्र  ही,

 यह  पर्याप्त  नहीं  ह  ।

 तरह  से  3

 MR.  DEPUTY-SPEAKER:  The

 question  is  :

 “That  the  Bill  be  858 €0..''

 The  motion  was  adopted.

 16-10  hrs.

 MOTION  RE:  SUSPENSION
 ।
 o

 PROVISO  TO  RULE  66.

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  RURAL  DEVELOP-
 MENT  (RAO  BIRENDRA  SINGH):
 I  beg  to  move:

 "तु 81  this  Houre  dosurperd  the  proviso
 to  rule  66  of  the  Ruies  of  Procedure
 and  Conduct  of  Business  in  Lok  Sabha
 म  itsapplication  to  the  motions  for
 taking  into  consideration  2nd  passing
 ofthe  Sugar  Gess(Amendmnt)  Bill,1992,
 and  the  Sugar  Development  Fund

 (Amendment)  Bill,  बुर,

 x.  DEPUTY-SPEAKER:  The

 question  is  :

 “That  this  house  do  suspend  the  pro-
 viso  torule  66  ofthe  ra  ४  Procedure
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 [Mr,  Deputy  Speaker]

 and  Conduct  of  Business  in  Lok  Sabha
 in  its  application  to  the  motons  for
 taking  into  consideration  and  passing
 the  r  oea  (Amendment)  Bill
 1982,  and  the  Sugar  Development

 Fund  (Amendment)  Bill,  1982.”

 The  motion  was  adopted.
 लकल  अ

 16:1  hrs.

 SUGAR  CESS  (AMENDMENT)  BILL
 AND

 SUGAR  DEVELOPMENT
 (AMENDMENT)  BILL

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  RURAL  DEVELOP-
 MENT  (540  BIRENDRA  SINGH):
 ?  meड  to  move;  के

 FUND

 “That  the  Bill  to  amend  the  Sugar
 Ceis  Act,  1932,  be  taken  into  consi-
 deration.”’

 ।  ०  t०  move:  *

 “That  the  Bill  to  amend  the  Sugar
 Development  Fund  Act,  1982,  be  taken
 into  consideration.’.

 These  are  very  simple  amendments
 70  the  Acts  which  Purliament  passed
 only  in  the  month,  of  March  this  year.
 We  have  since  created  a  buffer  stock  of
 sugar  of  five  lakh  tonnes.and  with  a  view
 topay  for  the  holding  charges  of  this
 buffer  stock,  we  thought  ४८  necessary
 to  increase  the  rate  of  duty  realised  as
 cess  from  ८.  51-  to  8८.  14/-  per  quintal.
 xe  have  also  provided  that  the  proceeds
 of  the  additional  cess  collected  sould  be
 wilised  towards  the  payment  of  charges
 for  holding  this  bufferstock.  These  are
 simple  amendments  and  ।  hope,  the
 House  will  accept  them.

 MUR  DEPUTY-SPEAKER
 moved  :

 Mo  ions

 “That  the  Bill  to  amend  the  Sugar
 Gess  Act.  1932,  be  taken  into  consi-
 deration.”

 “Taat  the  Bill  to  amend  the  Sugar
 Development  Fund  Act,  1982,  be  taken
 into  (3.151तै४78५1011.

 *SHRI  ZAINAL  ABEDIN  (Jangi-
 pur)  :  :.  Depyty  Speaker,  Sir,  in
 the  Bill  under  ए इं(जाइड1 011  viz.,  The  Sugar
 Cess  (Amendment)  Bill,  1982,  provision
 has  been  mde  ta  crete  a  buffer  stock
 of  sugar  and  an  additional  cess  is  sought
 to  be  levied  for  that  purpose.  Now,  a
 buffer  stock  of  sugar  is  necessary  and

 OCTOBER  16,  1982
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 there  cannot  be  two  opinions  on  that.

 Sir,  at  the  very  outset  I  would  like  to
 quote  a  portion  from  the  ireugurel
 address  delivered.  by  the  hon,  ैवकिना5 1 टा
 of  Agriculture  at  the  48th  Annual
 General  Meeting  of  the  Indian  Sugar
 Mills  Association  held  on  the  grd  t
 ruary,  1982.  This  will

 poe
 that

 the  idea  of  a  buffer  stock  did  sot  strike
 hte  Government  just  overnight,  the  idea
 had  taken  1001 ज.  long  time  beck.  This
 will  2lso  prove  what  is  the  attitude  of
 the  Government  towards  the  अशार  r3
 and  the  sugar  mil]  owners.  The  hon.
 Minister  ip  his  address  hed  szid,  I
 quote:  /

 ‘We  have  also  taken  a  decision  to
 maintain  buffer  stock  and  that  should
 help  us  to.  keep  your  free  sale  sugar
 prices  at  a  level  which  will  te  in  the
 interest  of  mills  as  well  as  the  feimers
 as  also  the  consumers.  We  could  hzeve
 raised  the  level  percentage  from  65
 to  70  per  cent  but  we  have  not  done
 it  :  but  you  have  not  appreciated  that
 point  at  all.  There  is  थ  demand  for
 larger  quantity  of  ration  from  our
 Fair  Prics  Shops.  The  population  has
 increased  tremendously.  4८  present
 sugar  quota  per  head  is  425  grams.
 At  the  present  level  of  population
 to  maintain  that  ye  de  grams,
 we  need  at  least  70  per  cent  of  your
 sugar  to  be  taken  over.  If  you  <zllow
 us  we  shall  thank  you  but  because
 we  knew  that  you  would  not  like  it,
 without  your  asking  for  it  we  have
 not  done  it.  We  shall  try  and  make
 both  ends  meet  somehow  because  we

 always  keepin  mind  your  good  response
 when  we  needed  sugar  from  your
 free  sale  stock.”

 Sir,  the  original  Act  which  is  sought
 10  be  amended  through  this  Bill,  was
 pissed  by  this  House  on  the  4th  2re,
 1982  and  the  same  was  passed  by  Rajya
 Sabha  on  the  gth  March,  1082.  But
 only  a  month  prior  to  that  te.  in  Feb-
 ruary  1982,  the  hon.  Minister  had  deli-
 vered  the  above  <ddress.  My  question
 is  that  when  a  thinking  ebout  creating
 a  buffer  stock  was  already  there,  then
 why  a  provision  was  not  meade  to  that
 effect  in  the  original’  Act  itself  which
 we  are  now  amending  ?  Within  seven

 ‘months  of  the  original  Act,  we  are  making
 this  amendment,  7is  provision  was
 not  kept  in  that  Bill  because  at
 that  time  you  were  पा फज्य्ता ए
 a  cess  in  the  name  of  rehabilitation
 and  modernisation  of  the  शछट  व. 15117
 If  an  additional]  cess  for  buffer  stock  was
 also  imposed  at  that  time,  ther  the  price
 of  sugar  would  have  gone  ण  consider-
 ably  and  that  would  heve  created  an
 adverse  effect-in  the  minds.  of  the  people

 *Moved  with  the  recommendation  of  the  President.
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